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Ch. Brahm Prakash Committee

57. SHRI CHINTAMAN WANAGA: Will the PRIME
MINISTER be pleased to state:

(a) whether Planning Commission constituted a
Committee under the Chairmanship of Ch. Brahm Prakash
to make to a review of the Status of cooperative movement,

(b) it so, the details of the recommendations made
by the Committee; and

(c) the steps taken/proposed to be taken by the
Government to implement the recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOOR): (a) Yes, Sir.

(b) and (c) A Statement is attached.
Statement

Planning Commission constituted a Committee under
the Chairmanship of Ch. Brahm Prakash in March, 1990
to make a review of the status of the cooperative movement
and suggest about the future directions and to finalise the
model State Cooperative Societies Bill. The Committee
submitted its report in May, 1991.

The Committee went through the details of some of
the existing Cooperative Societies Acts and felt that some
provisions of these Acts were restrictive in nature. Keeping
in view the restrictive provisions of the existing Cooperative
Acts and the need for liberalising these provisions, the
Committee tecommended various measures to make co-
operatives free from Governmental control and aiso to
restore democratic functioning, less bureaucratic and po-
litical interference. The Committee, inter alia, recommended
a Model Cooperative Act.

Some of the salient features of the Model Cooperative
Act are as follows -

(i) Government will not have any rule making
power;

(i) No power to the Registrar or the Government
for supersession of the Board; compulsory amalgamatiornv
division of cooperative societies; compulsory amendment
of the bye-laws of cooperative societies, authority to veto/
rescind the resoiution of the Managing Committee, issue
of directives eftc;

(il) Cooperative federations are to assume greater
responsibilities towards the member cooperatives, particu-
larly to ensure the regular conduct of elections and annual
audit;

{iv) It prohibits the cooperatives from accepting
funds from Government by way of equity;

(v) Board of Directors shall be accountable for
timely conduct of election, audit of accounts etc;
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(vi) The Model Act prohibits Government officers to
work in cooperative on deputation;

(vii) The Model Act provides for the Constitution of
Cooperative Tribunais for settlement of disputes including
appeals; and

(viii) The Model Act provides stringent provisiosn for
offences.

The Model Act recommended by the Committee was
circulated to all the State Governments and Union Terri-
tories. Thereafter, in July, 1982 the Act was discussed in
the Conference of Ministers of States incharge of Coop-
eration. States agreed in principle to the recommendation
as contained in the Model Act and their implementation
in a phased manner. Some States were of the view that
the Central Government should take the lead by amending
the Multi State Cooperative Societies Act, 1984. The
Ministry of Agriculture is taking necessary action to seek
the approval of Parliament on the amendment/modification
to the Multi-State Cooperatives Act, 1984.

Dr. Sen Gupta Enquiry Committee

58. KUMARI UMABHARATI: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether the Government have received the
report of Dr. Sen Gupta Enquiry Committee to remove the
difficulties regarding Amarnath Yatra;

(b) i so. the details thereof;

(c) whether the Government have studied the re-
port; and

(d) it not, the time by which the said report is likely
to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL., PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALASUBRAMONIYAN):
(a) Yes, Sir.

(b) The entire Report was laid on the Table of the
Houses of Parliament on 18.12.1996.

(c) and (d) The Government have accepted the Repon
and the Government of Jammu & Kashmir is taking
appropriate remedial/preparatory measures on the lines
suggested in the Report, so that there is no recurrence
of the tragedy.

MRTS

59. SHRI BASUDEB ACHARIA: Wil the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state

(a) whether the Government propose to hand-over
the development of Mass Rapid Transit System projects
to the Ministry of Raiways; and
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(b) If so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) No, Sir.

(b) Does not arise.
Transfer Policy
60. SHRI BHAKTA CHARAN DAS:
SHRI SULTAN SALAHUDDIN OWAISI:
Will the PRIME MINISTER be pleased to state:

(a) whethet the Supreme Court has directed the
Government in 1995, not to transfer any official handling
of various sensitive cases;

(b)  whether despite of this the Government have
transferred a number of officials;, and

(c) it so, the reasons for violating the directives of
the Supreme Court?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALASUBRAMONIYAN):
(a) In so far as the Central Bureau of Investigation is
concerned, it has reported having not received any such
direction in 1995 from the Supreme Courn.

(b) and (¢) Do not arise, in view of (a).
MPLADS

61. SHRI SANAT MEHTA: Will the PRIME MINIS-
TER of pleased to state:

(a) whether grant for the year 1997-98 under MP's
Local Area Development scheme has been released;

(b) 1t so, the details thereof and when such order
of release of grant were issued. and

{c) # not, the reasons for non-release?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOOR): (a) and (b) The
first instaiment of 1997-98 has been released for 205 MPs,
having due regard 1o the progress in expenditure. Details
are given in the attached statement.

{(c) Funds have not been released in cases where
the balance of funds avallable after sanctioning works is
more than Rs. 50 lakhs or where expenditure statement
has not been received.

JULY 23, 1997

Statewise number of MPs in respect of whom first
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Statement

instaiment of MPLADS Funds for 1997-98 has been
released upto 21.7.97.

S.No. Name of State

No. of MPs for whom
funds have been released

1.  Andhra Pradesh 11
2. Arunachal Pradesh

3. Assam

4. Bihar 10
5. Goa -
6. Gujarat 9
7. Haryana 6
8. Himachal Pradesh -
9. Jammu & Kashmir 3
10. Karnataka 13
11.  Kerala 5
12. Madhya Pradesh 23
13. Maharashtra 27
14. Manipur 2
15. Meghalaya -
16. Mizoram 1
17. Nagaland -
18.  Orissa 9
19.  Punjab 2
20. Rajasthan 7
21.  Sikkim -
22. Tamil Nadu 11
23.  Tripura -
24, Uttar Pradesh 53
25. West Bangal 7
26. A & N lslands -
27. Chandigarh

28. Dadra & Nagar Haveli -
29. Daman & Div -
30. Delhi 3
31. Lakshadweep .
32. Pondicherry .
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